
NATIqNAL COMPANY LAW TRIBUNAL
PRINCIPAL BENCH

NEWDELHI
c.P NO. 4612007
CANO.

CORAM: PRESENT: SH. R.VARDARA,AN
Hon'ble Member (J)

SH. S. K. MOHAPATRA

. Hon'ble Member (T)

ATTENDANCE-CUM-ORDER SHEf,T OF THE HEARING OF PRINCIPAL BENCH OF THE
NATIONAL COMPANY LAW TRJBUNAL ON 26.08.2016

NAME OF THE COMPANY: Dilio Timblo
Vs.

M/s. Hardesh Ore M. Ltd.& ors.

SECTION OF THE COMPANIES ACT: 3971398 of the Companies Act 1956 anil24ll242 of the
Companies Act 2013.
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Both the parties are present. It is brought to the notice of the bench that in cA No.47 /20t5 transfer apprication was fired . The Tribunar was preased to transfer the case beforethis bench to be heard by the chief Justice M. M. Kumar, Hon,ble president NCLT vide orderdated 19.07.2016. Further vide orders dated 22.07.2016 this Tribunar directed cp,s4612007,71111/2012 &Bl1rt/2012 to be risted arongwith cp 8712006. post ail the above cp,s ,\and the matter is adjourned to 29rh Septemb er 2016. \.,
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(R: VARDHARAIAN)

26th August, 2016
A.K- Arora

MEMBER (J)


